THE WAREHOUSING (DEVELOPMENT
AND REGULATION) REGISTRATION OF
WAREHOUSES RULES, 2017!

In exercise of the powers conferred by clauses (a), (b) and (c) of sub-section (2),,
section 50 of the Warehousing (Development and Regulation) Act, 2007 (37 of 200j,
and in supersession of the Warehousing (Development and Regulation) Registration of
Warehouses Rules, 2010, except as respects things done or omitted to be done befy,
such supersession, the Central Government hereby makes the following rules for bett,
and effective regulation and supervision of registered warehouses, namely:—

CHAPTER 1
PRELIMINARY
1. Short title and commencement.—(1) These rules may be called the
Warehousing (Development and Regulation) Registration of Warehouses
Rules, 2017.
(2) They shall come into force on the date? of their publication in the Official
Gazette.
2. Definitions.—(1) In these rules, unless the context requires otherwise,—
(@) “Act” means the Warehousing (Development and Regulation)
Act, 2007 (37 of 2007);
(b) “affiliate” means—
(i) applicant’s key managerial persons or any of their relatives who
are key managerial persons;
(ii) a company in which the applicant or any of its key managerial
persons is a member or director;
(iii) any person on whose advice, directions or instructions the

applicant or any of its key managerial persons is authorised to
act, except where the advice, directions or instructions are given

in a professional capacity;
(iv) if the applicant is an individual, a relative of the applicant;
(v) if the applicant is a company, any company which is—
(1) a holding, subsidiary or an associate company of the
applicant;. or
(2) a subsidiary of a holding company to which the applicant i
also a subsidiary;

(c) “applicant” means a person or a warehouseman who makes an
application for registration or renewal or modification to the
Authority under rule 4 or rule 13;

1. Vide GS.R. 165(E), dated 23rd February, 2017, published in the Gazette of India, Extra-
Pt. II, Sec. 3(i), No. 133, dated 23rd February, 2017.

2. Came into force on 23-2-2017.
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() “noticee” means a person to whom a show cause notice or an Ordg
is issued;
(k) “registered warehouse” means a warehouse in respect of WhiCha
© certificate of registration has been issued to the warehouseman by
the Authority for carrying out the warehousing business;
(I) “relative” means a person who bears any of the following relationshjpS
with an individual, if,—
(i) he is a member of the same Hindu Undivided Family;
(ii) they are husband or wife;
(iii) related by affinity or consanguinity within the specified degre
as determined under any law for the time being in force, o
individuals in a step or adoptive relationship within such
specified degree;

(m) “show cause notice” means a written or electronic notice issued by
the Authority which,—

(i) states the action that the Authority proposes to take;
(ii) states the causes requiring the proposed action; and

(iii) provides the time limit within which such notice shall be replied
to;

(n) “standard operating procedure” means information covering the
processes, actions and responsibilities with regard to the aspects
prescribed under rule 21;

(o) “subsidiary” in relation to any other company (that is to say the
holding company), means a company in which the holding company
directly or indirectly through another subsidiary—

(i) controls the composition of the board of directors, such control
being implied in cases where the company by exercise of some
power exercisable by it at its discretion can appoint or remove
all or a majority of the directors; or

(ii) exercises or controls more than one-half of the total share capital
either on its own or together with one or more of its subsidiary
companies;

(p) “warehouse concerned” means the warehouse in respect of which a"
application of registration is made by an applicant.

(2) The words and expressions used herein but not defined shall have th¢
meaning assigned to them in the Act.

CHAPTER 2
COMMENCEMENT OF WAREHOUSING BUSINESS

3. Registration with Authority.—(1) The Authority shall grant a certifica®
of registration under sub-section (3) of section 4 of the Act to a person W!
respect to a warehouse, if —

(a) a person has submitted an application under rule 4; and
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CHAPTER 3
PROCESS OF APPLICATION FOR REGISTRATION

4. Filing of application.—(1) A person desiro i

. ARl us of commencing or i
on the busIness of maintaining wgrehouse issuing negotiable warel%ousg arre?elingt
may make an application for_ registration of the warehouse to the Authority fn
sccordance with these rules in the Form appended in the Second Schedule

(2) An ap_plicant may subr'nit an application in respect of one or more
warehouses, either owned by him, or under his effective control.

_ (3) The applicant may submit the application to the Authority in electronically
or in such manner as may be specified by the Authority.

(4) An application shall be treated as complete if,—
(a) the application is submitted in the form and manner specified under
sub-rule (1);
(b) the application contains all documents specified under rules 15, 16,
17, 18 and 21; and
(¢) the application is accompanied with th
(5) The Authority may call for additional information from the applicant
or warehouseman if it considers necessary to ascertain the eligibility of the

applicant under these rules. |
5.Fees for application.——The applicant shall pay a non-refundable application

fee to the Authority as specified in the Third Schedule.
—(1) The Authority shall send an

6. Acknowledgment of application. : .
acknowledgement %o the applicant within three working days of receipt of the
application for registration. ; o ofn

: icati egistration Or
(2) Mere receipt of the application for r istration il not bind o

acknowledgement by the Authority under sub :
Authority ’ﬁ) issue a )(r:ertificate of registration t0 the applicant.
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(2) The Authority may, if it finds that the applicant does not fulfill the
requirements stated under sub-rule (4) of rule 4 or rule 15, 1§, 17} 1.8 or 21, reject
an application before a communication for physical inspection is issued.

(3) where the Authority has issued a communication for physical inspectioy

under rule 8, it may reject the application on the basis of the examination of
the inspection report.

(4) The Authority shall not reject an application unless it follows the
procedure provided under rule 11.

8. Inspection of warehouse.—(1) The Authority may, by itself or through
an external person, conduct a physical inspection of the warehouse.

(2) The Authority shall require a physical inspection of the warehouse listed

in the application by sending a written or electronic communication to such
effect to the applicant.

(3) The written or electronic communication under sub-rule (2) shall include
the details of—

(a) the warehouse to be inspected;

(b) if external person has been assigned to perform the physical
inspection, details of such external person; and

(c) any other details as may be required to be communicated to the
applicant.

(4) The Authority, through guidelines, shall specify the procedure for
empanelment of the external person to conduct inspections.

(5) The Authorityshall, by order, specify the amount of inspection fee and
the manner of payment of such fee to the external person for carrying out the
inspection of the warehouse and warehouseman, as the case may be.

9. Process of physical inspection for registration.—(1) The Authority or the
external person shall conduct the physical inspection and collect information of
physical parameters of the warehouse as per the requirements under rule 20
and any other requirement specified by the Authority, to the satisfaction of the
Authority, and submit an inspection report to the Authority in such form as may
be determined by the Authority through guidelines from time to time.

(2) The external person shall complete the physical inspection of the
warehouse of the applicant within twenty-one working days of issuance of Jetter
by the Authority.

(3) The Authority shall send a co
within ten working days of the date
from the external person.

10. Examination of
within ten workin
rule 9.

O If the Authority is satisfied on the basis of application and the physical
Inspection report, that the warehouse does not meet the eligibility criteria under
these rules, it shall reject the application, subject to the provisions of rule 11.

Py of the inspection report to the applicant
of receipt of the physical inspection report

physical inspection report.—(1) The Authority shall
g days, examine the inspection report submitted under
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maintenance of owrnership or continuous effective control over the warehouse
concerned by the warehouseman. :

(5) After the grant of certificate of registration under this rule, the a;?plicant
shall be a warehouseman in respect of the warehouse, and be entitled tq

conduct the warehousing business from the date of issuance of the certificate
of registration..

13. Renewal and modification of registration.—(1) A warehouseman may
submit an application for renewal or modification of the certificate of registration
of warehouse in the form appended in the Second Schedule.

(2) The application for the renewal shall be submitted at least three months
prior to the expiry of its registration. ‘ '

(3) An application for renewal shall be accompanied with the fee as specified
under the Third -Schedule.

(4) In case there is no change in any information specified in the application
form for the warehouseman and the warehouse for which renewal is sought, the
applicant shall send a letter confirming the same to the Authority.

(3) In.case of change in any information specified in thé_ application form
pertaining to the warehouseman or the warehouse for which renewal is sought,

- an application for renewal shall be submitted in the form specified in the Second
Schedule. '

(6) The certificate of registration, renewal or modification shall be in the
form provided in the Fourth Schedule. ' ‘

(7) The Authority may reject an application for the renewal of registration
of a warehouse, if — ) ‘

(a) inspection or audit of the warehouse has revealed violations of the
provisions of the Act, rules, regulations or any notification issued
thereunder or. guide.ines issued by the Authority; or

(b) the Authority has determined, in a manner to be specified by

¢ guidelines that, the warehouseman has not resolved disputes
efficaciously, or that there are significant outstanding disputes with
holders regarding délivery of goods in respect of such warehouse.

(8) The'Author'ity may conduct or may engage an external person to conduct
inspection of warehouse in respect of which renewal of registration is sought
if — '

(a) inspection of the warehouse has not been conducted within one year .
' preceding the date of application for renewal; or

(b) inspection or audits of the warehouse has revealed violations of
the Act, rules, regulations, or any notifications issued
guidelines issued by the Authority; or : ‘

(c) there have been disputes with holders re
in respect of such warehouse. '

thereunder or

garding delivery of goods

(9) The

| provisions of rules 8 to 11 shall apply to an inspection under this
rule.
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(@) the warehousgman has no pending obligations to deliver goods in
respect Qf ‘which it has issued negotiable warehouse receipts from
such registered warehouse; and

(b) 'fhere are no pending disputes in relation to the goods deposited
in the registered warehouse in respect of which a request has been
made.

(3) The Authority may call for information from such warehouseman in such
form and manner as may be determined by it from time to time.

(4) The Authority may accept the surrender of registration if it is satisfied
that the requirements under this rule have been met. :

(5) If the Authority accepts the surrender of registration, it shall inform the
Warehouseman, and all other stakeholders in the manner as may be specified

by it from time to time. . . f
(6) If the we man continues to conduct the warehousing business trom
archguse f the certificate of registration of one or

Other warehouses after the surrender O : .
More warehouses, the Authority shall return the _security deposit onlzlr xlr; Ilespect
of such warehouse whose certificate of registration has been surrendered.

(7) The wareliouseman shall not issue any nggohat;lse:ts X
om the registered warehouse in respect of which it relcguand :
'om the date of submitting the request under this rule,

"ection order under this rule.

gistration in this ryle shall be

warehouse receipt
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CHAPTER 5

ELIGIBILITY REQUIREMENTS{CI;[OJ;{E .
REGISTRATION OF A WARE ot iy
15. 1dentity of applicant.—-—(l) Every apphcahon s alicant e e Fifth
necessary dO::th’ments to establish the identity of the app

Schedule.




78 The Warehousing (Dovelopmont and Regulation) (Rulo 14
Registration of Warehouses Rulos, 2017

(2) Every application shall be accompanied by necessary documents to
demonstrate that the applicant is in

(@) ownership of the warchouse stated in the application as mentiong
in the Sixth Schedule; or

(b) effective control of the warchouse stated in the application as per the
First Schedule.

16. Fit and proper person.—(1) The Authority shall examine whether the
applicant is a fit and proper person.

(2) The Authority shall consider the applicant a fit and proper person if the
applicant satisfies all of the following requirements—

(a) the applicant, or any of its key managerial persons, has not been
convicted by any court for any offence at any time in the preceding
five years;

(b) the applicant, or any of its key managerial persons, has not been
declared as an insolvent by any court;

(c) the applicant, or any of its key managerial persons, has not been
declared to be of unsound mind by any court;

(d) if the applicant is a person other than an individual, the documents
mentioned in the Fifth Schedule should state that one of the objectives
of the entity is to carry out the warehousing business;

(e) the applicant or its affiliates are not assigned, by the Authority to
carry out any other function under the Act; and

(f) the applicant submits an undertaking to the effect that all the local
laws have been complied with for carrying out the business of
warehousing with respect to the warehouse.

17. Insurance.—(1) The applicant or warehouseman shall have insurance
coverage for the risks specified under this rule, in the manner as may be specified
by the Authority from time to time.

(2) The insurance coverage of the applicant or warehouseman with respect
to the goods deposited in the warehouse, must be against at least—

() fire;

(b) flood;

(c) burglary;

(d) misappropriation; and
(e) riots and strikes.

(3) If the warehouse is located in an area notified as a disturbed area
by the Central Government or any other area specified by the Authority by
guidelines, the applicant shall be required to have the insurance coverage against
terrorism.

(4) The Authority may, by guidelines, specify additional requirements
for insurance, including additional risks and the manner of coverage that a
warehouseman may be required to take.
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( The Authqrity may require a warehouseman to provide periodic
pmation regarding the insurance coverage required under this rule.

(¢) The applicant 'and war(?hpusemar.\ shall submit copies of all insurance
icies to the Authority to exhibit compliance with the insurance requirements
fmder this rule

18, Minimum net worth.—(1) The applicant shall meet the minimum net
. requiremepts as stated in the Seventh Schedule on the basis of the sum
otal of the capacity of the warehouses concerned and all registered warehouses
helonging to the applicant.

(2) The warehouseman shall maintain the minimum net worth requirements
55 specified in the Seventh Schedule at all times during the period of
registration.

(3) The applicant shall provide evidence of compliance with net worth

requirements periodically to the Authority.

(4) The Authority may, by guidelines, state the periodic interval at which
,warehouseman shall provide evidence of compliance in respect of net worth
requirements.

(5) The applicant shall submit one of the following documents to the
Authority to exhibit compliance with the net-worth requirements—

(@) audited balance sheet for the last financial year;

(b) provisional net worth certificate issued by applicant’s statutory
auditor, provided that an audited balance sheet of the last financial
year is submitted within a period of twelve months;

(c) in case of persons not subject to audit, balance sheet certified by a
chartered accountant.

19. Security deposit.—(1) The Authority, in consultation with all the stake
holders, shall, by notification in the Official Gazette, specify the amount and
the manner of the security deposit to be furnished by the applicant or the
Warehousemnan but the warehouseman shall not increase charges payable by
e depositors within the period of validity of negotiable warehouse receipts
Ssued to them.
th (2) An applicant shall submit and maintain a security deposit to be held by
¢ Authority during the period of registration of the warehouse.
fu (3) The warehouseman shall ensure that the amount of the security deposit
in;uShEd is in compliance with these rules at all times, or at such periodic

Vals as the Authority may specify from time to time.
ep((;l! When an a plicant or a warehouseman furnishes or updates _the security
depozitl the Authority shall issue an acknowledgement of receipt of such
for (5()) The warehouseman may furnish, at his option, a joint security deposit

(6)re than one warehouse.
d“positThe Authority shall maintain complete records regarding the security
| Provided by the applicant or the warehouseman.

Rc |
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(7) The Authority may, at its discretion, adjust the security deposit alreaq
furnished by the warehouseman, against the amounts required to be fumishEd
as security deposit in these rules.

(8) The Authority may allow any entity created under an A.ct of I_’arliamem
or of State legislature to provide, instead of the security deposit, an mdemnity
bond of the amount required as security deposit.

(9) If the Authority allows the submission of an indemnity bond, it sha]]
specify the form of such indemnity bond.

(10) An entity allowed by the Authority to submit an indemnity bond sha]]
submit, along with its application for registration, a resolution from its boarq
of directors authorising the furnishing of such indemnity bond.

(11) The Authority shall refund the security deposit in respect of a warehouse,
if—
() an application for renewal of registration of the warehouse has been

rejected and if the Authority is satisfied that the warehouseman has
discharged his obligations as per the requirements of these rules;

(b) a warehouseman surrenders his certificate of registration, and the
Authority accepts such surrender; or

(c) the certificate of registration of a warehouse is cancelled, and the
Authority is satisfied that the warehouseman has discharged his
obligations as per the requirements of these rules.

20. Infrastructure requirements for a warehouse.—(1) The applicant
shall demonstrate the compliance of the warehouse with the infrastructure
requirements as specified by the Authority from time to time.

(2) The Authority shall specify the manner in which an applicant shall be
required to comply with the requirements set out under this rule.

(3) The Authority may conduct or cause to be conducted a physical inspection
of the warehouse to satisfy itself that the information submitted under this rule
is correct.

(4) The Authority may not grant a certificate of registration in respect of a
warehouse concerned unless it is satisfied that the warehouse concerned meets
the requirements under this rule.

21. Standard operating procedure.—(1) An applicant shall not be granted a
certificate of registration in respect of a warehouse unless he submits standard
operating procedures in respect of all the warehouses.

(2) The applicant may submit the same standard operating procedures in
respect of more than one or all warehouses.

(3) The standard operating procedures shall provide for the following
aspects—

(a) procedure for deposit and delivery of goods;

(b) procedure for weighing, sampling of goods to be deposited as pef
industry standards;
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@ prOCEd-urS for maintaining  details of persons who may act as
authorised representatives of the warehouseman for issuing negotiabl
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f (e) Eurglary, etc. ng the safety of the goods from fire,. theft,
(f) procedure for scientific storage of goods, including stacking;

g procedure for clear identification of stored
D emon factor (far examplelot size); goods up to the lowest
(h) prpcedure fpr .determining losses caused due to fire, flood, burglary
misappropriation, fraud, negligence and force majeure events; ’
(i) procedure for internal verification of stock;
() procedure for grievance redressal; and
(k) roles and responsibilities of employees (including outsourced
employees).
. () The standard operating procedure shall meet such minimum requirements
in regard to the matters specified under sub-rule (3), as may be specified by
ruidelines by the Authority.

CHAPTER 6
PERFORMANCE REQUIREMENTS FOR WAREHOUSEMAN
¢ 22. Compliance with registration requirements.—(1) A warehouseman shall
at all times comply with— '
.. (a) the requirement of maintaining effective control of the warehouse as

~ required under clause (b) of sub-rule (2) of rule 15;

(b) the requirement of being a fit and proper person as per the criteria

as stated in rule 16;
(c) the insurance require
(d) the minimum net worth requirements as stated in s
rule 18; :
(e) the security deposit requirements as S
(f) infrastructure requirements as required
{8) compliance with its standard operating proce
rule 21.
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ols to monitor its compliance wi
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(3) A warehouseman may modify, update or revise the standard Operatin,
procedure in respect of registered warehouse at any time, except when the
Authority has directed the warehouseman of an inspection or investigation,

(4) The warehouseman shall submit the standard operating procedyyg

that is modified, updated or revised to the Authority immediately after such,
. e . . s . 18
modification, updation or revision. !

(5) Any modification, updation or revision of standard operating PrOCedure;’:
shall have no effect, unless it has been submitted to the Authority. 2
(6) The Authority may reject any modification, updation or revision, unlesg
it meets the minimum standards provided under sub-rule (4) of rule 21. )

(7) The Authority may specify -the form and manner of modifi
updation or revision of the standard operating procedure.

24. Know your depositor requirements.—(1) The Authority may from time !
to time, specify—

cation, |

(a) the persons responsible, which may include the warehouseman,
for collecting the documents to be submitted by the depositor
for proving his identity and address before he can deposit goods
with the warehouseman, and for the opening of any accounts or -

maintaining any records of the goods deposited against the name of |
such depositor; and '

Sy =

(b) the manner in which such information shall be collected, and any i
other relevant requirements for depositors and persons responsible ¢
for collecting such information.

(2) The list of documents that ma
and the address of the de
Schedule.

y be accepted as proof of the identity \'
positor shall be such as are specified in the Eighth §

(3) The Authority may, by guidelines, specify the form and manner of l.
collecting such information, and allow for additional documents or information |

that shall be regarded as acceptable proof of identity and address of a |
depositor. ’

25. General obligations of a warehouseman.—In the conduct of its
warehousing business, a warehouseman shall—

(a) issue a negotiable warehouse receipt only in respect of such goods
that have been specified by the Authority from time to time;

(b) deliver the goods referred to in a negotiable warehouse receipt, to
the holder of the negotiable warehouse receipt on demand made by
the holder after satisfying the warehousing lien;

(c) ensure that the negotiable warehouse receipt holder, on receiving
the goods from the warehouseman, acknowledges the receipt of the
goods in a form and manner required by the Authority; ‘

(d) take necessary actions to maintain the
stored in the warehouse;

quality and quantity of goods

() maintain and record a complete and accurate set of records and!
accounts of all transactions pertaining to the operation of a registered



The Warehousing (Developm
opment and R, '
egulation)

6] istrati
o2 Registration of Wa
reho
) ) uses Rules, 2017 83
warehouse as per the require
from time to time; Atirements that the Authority ma
Yy specify

() ensure that the physical inventory tallies ]
exact

© maintain effective control of aJ] regist dY with the record:
stere ’

warehouse storage

audits by the Authority;
(i) resolve grievances efficaciously;

() not differentiate amon :
g depos :
warehouse; positors regarding use of and access to a

Ot Stor i i ’

() not sell, remove or di
’ spose of the good ' :
warehouse except as permitted und%r thz ieclt:’ osited in a registered

%. Information contained i
ed in warehou -
msure that all w R se receipts.—A wareh
e requirefrf::tousefl rece}Pts issued by it, negotiable or oth;?;iesr:an me
Lt s of section 11 of the Act and the rul 5COmp1y
cations made thereunder. rules, regulations and

27. Mand . : .

wository. (1 )a‘f/ggh ;‘feglstratlon with e-negotiable warehouse receipt

i e T a?l Fect from such date as may be specified by the Authority

1d shall rezistor o }{ issue any negotiable warehouse receipts in physical form’

S issain g1s ; with one or more repositories registered with the Authorit);
g negotiable warehouse receipts in electronic form.

) ) )
(2) The Authority shall prov1de sufficient time to the warehouseman to

0 :
mply with the requirements of this rule.
n.—(1) A warehouseman shall make a written

following events, namely:—
gerial persons of the warehouseman,

disclzs. Disclosure of informatio
osure to the Authority of any of the

(a) any change in the key mana
within fifteen days of such change;

(b) any change in the ownership or capita

within fifteen days of such change:
() any change in the net worth of the warehouseman, on a quart

basis;
(d) the occurrence of any of
within fifteen days of suc

() the initiation of a dispute ir
warehouse or the negotiable warehou
the deposited goods, :mmediately upon the
and th h s managed by

. : acity of the warehouses

9 ool Rl st locahs,?hgtli—\g?pregitsytered with the Authority or not,

the warehouseman,
on the occurrence of such change:

1 structure of the warehouseman,

erly

the events stated in sub-rule (2) of rule 17,

h event;
relation to the goods deposited in a
se receipt issued in relation to
initiation of the dispute;

immediately



84 The Warehousing (Development and Regulation) [Rule 2%
Registration of Warehouses Rules, 2017

(2) The Authority may, by order, require the warehopsema.n to rrTakQ "
additional disclosures and stipulate the form and manner in which a disc],

Sure
is required to be made.

29. Submission of information regarding warehou-se ‘receipts.m(]) A
warehouseman shall submit monthly reports to the Authority in such form 3

manner, including in electronic form, as may be specified by the Authority in
this behalf.

(2) The monthly reports to be submitted under this rule shall contain tp,
following details of warehouse receipts in respect of the preceding month,
namely:—

(@) the total number of warehouse receipts (negotiable and pg,
negotiable) issued, redeemed, or cancelled;

(b) the total number of un-issued negotiable warehouse receipts in hj
possession, if any;

(c) the commodity wise stock position of all goods against which the

warehouseman has issued warehouse receipts (negotiable and nop.
negotiable);

(d) the aggregate market value of all goods against which the
warehouseman has issued warehouse receipts (negotiable and non.
negotiable) as on the last day of the preceding month; and

(e) the negotiable warehouse receipts pledged with banks and financial
institutions;
(3) The Authority may require additional information regarding the

negotiable warehouse receipts issued by the warehouseman, or the goods stored
by the warehouseman in registered warehouses.

CHAPTER 7
SUSPENSION OF REGISTRATION

30. Suspension of registration.—(1) The Authority may suspend the
registration of a warehouse belonging to a warehouseman for any violation of the
provisions of the Act, or rules, regulations or guidelines made or any notifications
issued thereunder, after issuing a show cause notice to the warehouseman.

(2) The show cause notice shall include the following details—

(a) the specific requirements of the Act, or of the rules or regulations

made under the Act, that the warehouseman or the warehouse
violates;

(b) the action the warehouseman is re
violation; and
(c) the time limit within which such corrective action may be taken.

31. Effect of suspension.—(1) The Authority may by order in writing preven!

the warehouse from issuance of any negotiable warehouse receipt during th¢
period of suspension in respect of such warehouse.

quired to take to rectify such
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» The warehouseman shall, during the period of
2 carehouse, continue to discharge its oblj
f " . ) . "
e re;ouse receipts already issued by it.
&

“ 3) The Authority may, during the period of suspension of a warehouse,
«t or cause tO be conducted through an exter

nal per ' i
ande house to ensure compliance with th stos of (o mpection
f such ware ot 1% Ith the provisions of the Act, rules,

mmlations and guidelines made and any notification issued thereunder.

32, Revocation of Suspension.—(1) The Authority may revoke the suspension
Jfregistration in respect of the ware_house if it is satisfied that the warehouseman
s fulfilled the requirements mentioned in the show cause notice issued under

ab-rule (2) of rule 30 and shall immediately communicate such decision to the
warehouseman.

Ot suspension of registration
gations in respect of negotiable

(2) A warehouseman whose suspension in respect of the warehouses has

been revoked, may commence the warehousing business from such warehouse
after the revocation of suspension.

CHAPTER 8
CANCELLATION OF REGISTRATION

3. Cancellation of registration.—(1) The Authority may cancel the
registration of a warehouse if,—

(@) the warehouse is in violation of the infrastructure requirements set
out in rule 20;

(b) the warehouseman is no longer able to demonstrate ownership of,
or effective control over, the warehouse;

(c) the warehouseman is no longer a fit and proper person as per
rule 16;

(d) warehouseman violates the net worth requirements under rule 18;

(e) the warehouseman has been repeatedly suspended for a violation of
any of the provisions of these rules;

(f) the registration of the warehouse has been suspended and the
warehouseman fails to comply with the requirements specified in
the show-cause notice issued to it under sub-rule (2) of rule 30;

(8) the warehouseman does not cooperate in any enquiry, inspection or
audit conducted by the Authority or external person;

(h) the warehouseman fails to comply with any corrgctive action required
as a result of any enquiry, inspection or audit conducted by the
Authority or external persons; or

(i) the order suspending the registration of the warehouse has been
issued more than once.

(2) The Authority shall not cancel the registration of a warehouse, except
*fter holding an enquiry in accordance with this rule.

(3) The Authority, or the enquiry officer appointed by the Auth.orit).r, under
this rule, shall issuetya show cause notice to the warehouseman which includes
the following details—
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(a) the specific requirements under the Act or these rules that th
warehouseman or the registered warehouse violates; §

(b) the information which would enable the Authority to satisfy jtsq)
regarding the violation; and

(c) the time limit within which the notice must be replied to.

(4) The Authority or the enquiry officer making any enquiry under sub-rule (3)
shall allow the warehouseman—

(a) access to all the material considered in taking the decision to issye
a show cause notice;

(b) access to any material that was collected in the course of any
inspection or investigation under the Act used in taking the decision
to issue the show cause notice; and

(c) ~access to any recorded conclusions or findings that the Authority drew
based on material collected during any inspection or investigation
under the Act used in taking the decision to issue the show cause
notice.

(5) The Authority or the enquiry officer may conduct, or cause to be
conducted by an external person, an inspection of such warehouses, to examine

the compliance with the provisions of this Act, or rules, regulations or guidelines
made or any notifications issued thereunder.

(6) Where an enquiry officer is appointed, such officer shall submit an
enquiry report to the Authority after considering all the facts and the submissions

made by the warehouseman.
(7) The enquiry report submitted by the enquiry officer under sub-rule (6)
shall include the following—
(a) copy of the show cause notice;
(b) all material considered in taking the decision to issue the show cause
notice;
(c) copy of all communicatipns qnd submissions d the
warehouseman to the enquiry officer in respect of tliasﬁoysycause

notice;
(d) copy of all material considered during the investigation:
(e) findings of the investigation; !
(f) specific violations by the warelr}ouseman under thig
which make him liable for action; and
(g) name of the enquiry officer, or official of the A“thOrity if an enquiry

officer is not appointed.
(8) The Authority shall issue an order on the basis of the ep
on the basis of all the facts and the submissions made by the

before it and communicate to the warehouseman. ‘
(9) The order issued by the Authority shall contain the fOHOWing Esmmation

namely:—

Act or these rules

quiry report of
Warehoyseman
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the decision taken by the authority;

the materials on which the Authority has relie '
(b) B ecision: ty d upon to arrive at
) the reasons t0 take such decision;

d) any right that the applicant may have to get t
( the Appellate Authority; and y o get the matter referred to

(e) the procedure of such reference.
(10) The Authority shall issue an order in respect of each
gstration is cancelled. P each warehouse whose
3, Effect of cancellation.—(1) On and from the date of cancellation of the
gstration of the warehouses, the warehouseman shall,

() cease to conduct the warehousing business in respect of such
warehouses; and

(b) continue to discharge its obligations in respect of negotiable
warehouse receipts issued by it.

@) The Authority may prevent the issuance of any negotiable warehouse
«eipts by a warehouse whose registration has been cancelled.

CHAPTER 9
MISCELLANEOUS

?5' Power of Authority in the event of potential loss to negotiable warehouse
teipt holders.—(1) If the Authority determines that a warehouseman is not
‘ely to make adequate efforts or has communicated his inability to preserve
® quantity and quality of goods against which negotiable warehouse receipts
e been issued by either relinquishing custody or control of deposited goods,
‘nany other manner, and such act or omission is likely to cause loss to the
“nfity and quality of goods against which negotiable warehouse receipts have
*Missued, the Authority may, for the purpose of preserving the quantity and
:mhty of such goods, immediately take control of and manage, or take control
nd liquidate the goods, as it may deem fit.

2) The Authority may act under sub-rule (1) on
¢ Warehouse,—
(@) has been suspended; or
(b) has been cancelled; or
(©) has not been renewed; or
(d) has been, or is sought to be, surrendered.
() While acting under sub-rule (1) the Authority may,—

(2) immediately inform all negotiable warehouse Tece |
such Wl:rel'?ouses, and provide sufficient time for taking deliv

ly after the registration of

ceipt holders of
ery of

oods;
. rson for taking control, management and

(b) appoint an external pe !
liquidation of the goods; an
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(c) recover from the warehouseman the costs of any action taken unde,
this rule, and in the event of non-payment the security deposit (f
the warehouseman may be forfeited.

36. Power to require information and communicate electronically.—The
Authority may, by order in writing or electronically, require any report o
information from the applicant, warehouseman and any other person.

37. Transition provisions.—(1) Subject to the provisions of this rule, the
registration of a warehouse registered prior to the commencement of these rules
shall continue to be valid for its remaining period of registration.

(2) Warehouse registered with the Authority prior to the commencement of
these rules shall have to comply with the requirements stated in rules 22, 23,
24, 25, 26, 27, 28 and 29 within six months from such commencement.

(3) A warehouseman registered with the Authority in respect of one or more
warehouses prior to the commencement of these rules shall, within thirty days
of such commencement, furnish to the Authority—

(a) the name of his employer who is the owner of the warehousing
business, if the warehouse is owned by such owner;
(b) the name of his employer who is the owner of the warehousing
. business, if the warehouse has been hired or leased by such owner;
or

(c) a declaration that he is the owner of the warehousing business, if
the warehouseman is the owner of the warehousing business.

(4) The owner of the warehousing business shall also furnish—

(a) a declaration of the warehouseman confirming that he is the owner
of the warehousing business, and that the details furnished by the
warehouseman under this rule are true and correct; and

(b) a declaration that he shall comply with the requirements of these
rules within the stipulated time.

(5) A declaration from the owner of the warehousing business shall not be
required under sub-rule (4) if such person is the warehouseman prior to the
commencement of these rules.

(6) The registration of a warehouse registered with the Authority prior to
the commencement of these rules shall lapse automatically, if the owner of the
warehousing business fails to comply with the requirements under this rule.

THE FIRST SCHEDULE
[See rules 2(1)(e) and 15(2)(b)]

DOCUMENTS TO DEMONSTRATE EFFECTIVE CONTROL OF
WAREHOUSE CONCERNED BY APPLICANT

The applicant must submit any one of the following documents to exhibit effective
control over the warehouse concerned—
(1) a copy of the lease deed or rent agreement in respect of the warehous¢
concerned, or any other document evidencing a lease or rent, in favour of the
applicant;
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. case of sub-lease, a copy of the lease deed indicatin

@ “‘er nitted, and a copy of the sub-lease deed. The lease

cub-lease with effective control over the warehouse conc

g that sub-leasing is
deed must permit a
erned;

3 a revenue sharing agreemfent In respect of the warehouse concerned, with clear
responsibility of the applicant to manage and operate the warehouse;

(4) 1o objection certificate from t_he municipal corporation /panchayat/local body,
as the case may be, for carrying out the business of warehousing in favour of
the applicant on land owned by the municipal corporation/panchayat/local
body;

(5) copy of lease document from the concerned Agricultural Produce Marketing

Committee or Board indicating lawful possession of land /warehouse in favour
of the applicant; or

(6) copy of the allotment letter by respective State Government indicating lawful
possession of land/warehouse, in favour of the applicant.

THE SECOND SCHEDULE
[See rules 4(1) and 13(1)]

APPLICATION FOR THE REGISTRATION/RENEWAL OF
REGISTRATION OF WAREHOUSE

Recent passport size
Photo of the applicant
or authorized
representative of the
applicant, who signs
the application form

lo

The Warehousing Development and Regulatory Authority

...............................................

............................................... New Delhi-110016
Subject: Application for registration/ renewal of registration of Warehouse(s) at.......

Sttt seanns seitistassesnsae Tehsil /Taluka......ccovuuene District...c.ovvveerene

Dear Sirs, )

Wi (Name) working as......... RIS - (designation)
g (name of the organiza.tlon) having its re_g1ste?ed
Oice at ............ request for grant of registration/ renewal of registration

 carrying on the business of warehousing and accordingly submit the following
“ormation. (strike

L Information concerning the applicant:

~=_| Name of the applicant* =
2| Address of the applicant (please attach proof ©
~| 2address)

<2 | E-mail
‘4\'&“6 number with STD code' Mo.blle number —
5.| Whether the application is in respect ©

ion the
existing warehouseman? .If yes, p}l)ease ,?::h; any
warehouseman identification number gi )

|
| . . ined =
—_ | earlier certificate of registraion obtained
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6. | Type of entity (Company/PSU/Partnership firm/
Cooperative Society/ Society /Trust/Individual)

7. | Please furnish a copy of the identity proof of the applicant
(refer the Fifth Schedule of Warehousing (Development
and  Regulation) Registration of Warehouses
Rules, 2017)

(If the application is in respect of entity other than
a natural person (individual), one of the documents
attached should state that one of the objectives of the
entity is to carry on the warehousing business

8. | If the application is submitted by an authorised
representative of the applicant (other than a natural
person/individual), please indicate the address,
e-mail and phone/mobile numbers of the authorised
representative and attach copy of the proof of
address as per serial number 1 of the Fifth Schedule
of Warehousing (Development and Regulation)
Registration of Warehouses Rules, 2017 and any one
of the following documents:

(i) power of attorney;
(ii) board resolution authorising the representative;

(iii) board resolution in favour of the person providing -
a letter of authorisation in favour of the authorised
representative; or,

(iv) a letter of authorization from the governing body
of the trust, society, partnership firm, as the
case may be (the governing body shall be the
body constituted by such organisation under its
registered incorporation documents).

9. | Details of Insurance Policies covering the warehouse

applied (as per rule 17 of the Warehousing (Development

and Regulation) Registration of Warehouses Rules, 2017)

Please attach photocopies of the insurance policies.

10. | Net-worth of the entity for the previous financial year.

(Please attach proof as per rule 18(5) of the Warehousing

(Development and Regulation) Registration  of

Warehouses Rules, 2017)

11. | Please attach one set of Standard Operating Procedure

as per rule 21 of the Warehousing (Development and

Regulation) Registration of Warehouses Rules, 2017)

12. | Number of warehouse(s) for which registration is

applied for

(Note.—In case the application is with respect to an existing warehouseman and there is 10
change in serial number 1-11 only serial number 1, 5 and 12 would need to be filled. However:
in case of any change in any of the particulars listed at serial number 1-11, the same shall als0

be provided.)
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. [nformation pertaining to the Warehouse for which registrati
. is :
(to be submitted separately for each w gistration is sought:
1. Name of Warehouse..........ocoveenn. BEEOUse)
 Desilsict s

/—_
_— Comp}iete aldd;css of the Warehouse with PIN cod
Telephone-land line with ST i N
o D code, Mobile & Fax
// 1
—| year of construction of the Warehouse

“Whether Warehouse/S
ether Warehouse/Silo is constructed
_QEE{FCI Standards? If so, please spscifis per B/
Whether the warehouse (cold stora o
\ : s ge) is constructed
isas per NHB/NHM/SHM/NCCD/M(\FPI/APED.:./
State Government norms? If so, please specify.

v.| Number of godowns or storage units™

vi. | Total capacity of the warehouse (MT)

vii. | Dimensions of. the godown(s) /storage units™ (length
x breadth x height)/(diameter x height in case of bins)

in meters
i | Plinth height of the godown(s)/ Storage Units™*

ix.| Whether the Warehouse is Owned/hired/leased
(attach documentary proof as per the Sixth and First
Schedule of the Warehousing (Development and
Regulation) Registration of Warehouses Rules, 2017
as applicable)
x.| If hired/leased, state duration of hiring/lease
xi. | Name of the jurisdictional Police Station and distance
from the Warehouse
xii | Distance from the nearest Fire

Station) e,
warehouse

xiii. | Number of entry and exit points for the

__ | and number of Security guards employed-
bound by 2 compound

xiv. | Whether the warehouse is

| wall/ barbed wire fencing
ements. Please provide

Gtation (Name of Fire

xv. | Details of the Security arrang ¥
| details of number of security guards deploy f
xvi.| Details of fire safety arrangements (:\um]:re;n 5;6?:11:1 t(;

i i i fire buckets, water 2 4

fire extmguxshers, e easures e (atta o

e et e |

for weighing

xvii. Equimel/)/_///
mCh a I.St 4

a .
vy date of installation

xviii. | Is a lorry weighbrid : >
so, please state its capacitys make,
| and date of last stamping:

pac:t)
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xix. | If a weighbridge is not available in the warehouse,
please state name of the owner & address of the
nearby weighbridge to be used for weighment. State
its capacity, make, date of last stamping and its
distance from the warehouse
xx. | Equipments for assaying of goods available in the
warehouse (attach a list)
xxi. | Whether all the local laws have been complied with
for carrying out the business of warehousing
xxii. | Please provide details of staff at the Warehouse
Name Designation Educational Details of experience
Qualifications in warehousing
xxiii. | Goods stored/proposed to be stored for which NWRs
to be issued
xxiv. | Details of the Registration fee submitted in favour of

Warehousing Development and Regulatory Authority| Amount Rs..............

(as per rule 5 and the Third Schedule of the Demand Draft No....'
Warehousing (Development and Regulation) Date....cccoturamneasonniinsisisis
Registration of Warehouses Rules 2017) In case of on line

payment, UTR/
transaction number
Name of the

2.

* Company/PSU/Partnership firm/Cooperative Society/ Society/Trust/Individual
*+ Chamber in cold storage, bins in case of Silo

DECLARATION:

1.

1/We declare to be authorized representatives of the organization to apply for
registration of Warehouse.

1/We hereby solemnly declare that I/we or any of the key managerial persons,
has not been convicted by a court for any offence at any time in the preceding
five years.

I1/We hereby solemnly declare that I/we or any of the key managerial persons,
has not been declared an undischarged insolvent by any court.

I/We hereby solemnly declare that I/we or any of the key managerial persons,
has not been declared to be of unsound mind by any court.

I/We hereby solemnly declare that I/we or any of the affiliates are not assigned:
by the Authority to carry out any other function under the Act.

I/We hereby solemnly declare that one of the objectives of the entity is to carry
out the warehousing business and undertake that all the local laws have been
complied with for carrying out the business of warehousing with respect to the
warehouse concerned.
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7.1
carrying on the business of
warehousing and that it js j
1s In good conditi
ition and

having all the requirements
. . - as per 1
Regulatlon) Registration of W per rule 20 of the W
arehouses Rul archousing (D
es 2017. evelopment and

g. 1/We hereby undertake to e
"/ d Regulation) Registratio nsure compliance of th :
(Rule 28) and ensure Subr:is;iwarehouses Rules 20f7‘;\;?'§holusmg (Development
(Rule 29). on of monthly information on warehouse eceipe
. warehouse recei
9. 1/We agree to ab eipts
gr abide by the terms and conditions of the regi
registration.

10. I/we undertake that the requi
. _ equired amount .
WDRA decides to register the warehouse Sér?f;rl:\re‘;y Deposit will be paid, if the

1/We hereb solemnl
gt pel?.;on engagec(liecblar(tehto extend all cooperation to the Authori
other inspection of th y the Authority to conduct physical i Al
e warehouse under my/our effectiveyco at lrllspemOHS/any
ntrol.

12. 1/We hereb
o iy /O Kn?vﬁréflz deglare that all information herein given is true to the b
indemnify person of p:}sor?s\at n Casec;t B inderiabe
concerned in this busi i :
out of ; " usiness against i
of such false or untrue information and cancellation o% regis?;ﬂolsss g

11.

e Signature .........aceeeee
. Name in full........cooineeeeee
................. Designation......c..coeoeeeeeeee
Enclosures: As per application & check list

Address.......coenareeeeien

Note.—
In case of online application for registrationi—
han natural person (individual), Class-1II Digital
ntative shall be attached.

(a) In case of entities other t
Signature Certificate (DSC) of the authorised represe
In case of natural person jvidual) Class-1II Digital Signature Certificate
(DSC) or AADHAR pased One Time Password (OTP) verification through
AADHAR registered mobile number chall be required.
mber xvi,

(b) In case of info ith respect t g
shall be provided as per the data en e

registration. )
ed with the applica

of Checklist of documents to be attach
&Straﬁon of Warehouseé A
Document attached
P_——"———-—-‘—-
Yes/ No

o serial nu xvii and XX details
try format of t ine application for

tion for registration/renewal

S1.
\Ni raph of
1. |Application in rescribed form affixing the photograP
. p . pre entative — AN
e individual/ authorised repres - : Yes/ No
2. | Applicant’s proof of identityef’ q;llrz gulati n) Registration ]
Dev m :
Yes/No

the Warehousing (

Rules,
Yes/ No

of Warehouses

: t-
Do support of n¢
cument in suPP ( Development an

of the Warehousing 17
of Warehouses Rules, 20

#4




94 The Warehousing (Development and Regulation) (Seh P
Registration of Warehouses Rules, 2017
R ; i._:’\
5. | Copy of Insurance policies as prescribed under Rule 17 of the ' Yes/No
Warehousing (Development and Regulation) Registration of
t Warehouses Rules, 2017
6. | Lay out Plan of the warehouse(s) Yes/No
7. | Basic Data Sheet in case of warehouse (cold storage) | Yes/No
8. | Proof about technical standards under which warehouse Yes/No
(cold storage) constructed
9. | List of equipments for assaying goods Yes/No
10. | List of equipments for weighing goods Yes '\:_fl
11. | Fire Safety arrangements Yes/No
12. | If warchouse is owned: Copy of the Records of Rights or Yes/No
registered title deed in respect land on which warehouse
concerned is located as per the Sixth Schedule of the
Warehousing (Development and Regulation) Registration
of Warchouses Rules, 2017
13. | Document to demonstrate effective control over the Warehouse, Yes/No
any of the following (as per the First Schedule of the
Warchousing (Development and Regulation) Registration of
Warchouses Rules, 2017):
(i) lease deed or rent agreement, (ii) sub-lease agreement and lease
deed indicating that sub-leasing is permitted, (iii) revenue sharing
agreement, (iv) NOC from Municipal Corporation/Panchayat/local
body (as the case may be), (v) lease agreement from concerned
APMC, (vi) copy of allotment letter from State Government.
For each warchouse listed in the application separately.
14. | D.D or copy of Bank transaction slip in support of payment of Yes/No
registration fee
15. | Existing /previous registration Certificate (In case of renewal) Yes/No
THE THIRD SCHEDULE
[See rules 4, 13(4)]
APPLICATION FEES FOR REGISTRATION AND
RENEWAL WITH THE AUTHORITY
Unit of registration Fee;
Each warehouse with a capacity of 10,000 Ton or less Rs. 20,000
tii:\ch w.m*holusc with a capacity of more than 10,000 Ton but less
an or equal to 25,000 Ton Rs. 25,000
Each warchouse with a capacity of more than 25,000 Ton Rs. 30&00”

thrf: the applicant/warchouseman is a Farmer P
Co-operative, the fee shall be Rs. 5,000 per warchouse.

roducer Organisation or @
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THE FOURTH SCHEDULE
[See rules 12(3) and 13(2) and (10)]
WAREHOUSE REGISTRATION OR RENEWAL CERTIFICATE
(under section 4 of the Warehousing (Development and Regulation) Act, 2007)
Registration number
Valid from............ Lo PR
1. Name of the warehouseman - (Company, Partnership Firm, Society, Trust,
Individual, as applicable)

2. Address of the warehouse

3. Warehouseman Identification Number

4. Number of godowns/storage units (if more than one)

5. Registered capacity of the warehouse

6. Conditions of registration—

(@)

(b)

(o)
(d)

(e)
€3]

®

The warehouseman agrees to comply with all the requirements under the
Warehousing (Development and Regulation) Act, 2007 and all rules and

regulations made thereunder, as well as any guidelines or requirements issued
by WDRA from time to time.

Goods for which registration is granted for the purpose of issuing Negotiable
Warehouse Receipts—

(1)
(ii)
(iii)
@(iv)
The certificate of registration is valid from .......... to........... for the aforementioned
goods, and only at the location specified in this certificate.

This certificate of registration is granted based on .the representation of
the warehouseman that the information submitted in the application for
registration is true and correct. The certificate may be suspended or cancelled
if any information is found to be incorrect or untrue.

The registration shall not be transferable.

i i i i be suspended or cancelled
tificate of registration shall be liable to : . !
Theacizida;acee with t%\l: procedure laid out by the AUthOI’lt)-/ fo.r onla-tlon of
1;rovisions of the Act, rules, regulations, notifications and guidelines/circulars
issued by the Authority.
i demand surrender of
elled, the Authority shall revoke or : .
Iti\suspe'x;idifeogfcs:gistration, and the warehouseman shall.act in com;_)hance
ofe :xf;n rgquirements specified by the Authority regarding revocation or
surrender. .
e Signature of Authorised OffiCer......ccoioiiririimiiinaanniciianananes

o Seal Of the AUthOTItY . it
@ Date...ccccceeraransraneceneees
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THE FIFTH SCHEDULE
(See rule 15)

PROOF OF IDENTITY AND ADDRESS TO BE SUBMITTED
ALONG WITH APPLICATION FOR REGISTRATION

The following will be regarded as valid documents to establish the identity and 4,
address of the applicant— -

1. If the applicant is a natural person, an attested copy of any one of the documen;,
listed below;

(i) Aadhar card;
(ii) Permanent Account Number (PAN) card (Only as identity proof);
(iii) Driving license;
(iv) Passport; or
(v) Current passbook of post office/any scheduled bank having photo.
2. If the applicant is a company, an attested copy of its—
(1) certificate of incorporation;
(ii) memorandum of association;
(iii) articles of association; and
(iv) PAN card

3. If the applicant is a partnership firm, an attested copy of both of the following
must be submitted:

(i) partnership firm registered deed/statement of the partnership firm/partnership
firm; and
(ii) Registration certificate of the partnership firm.

4. If the applicant is a society, an attested copy of both of the following must be
submitted—

(i) Memorandum of association of the society; and
(ii) Registration certificate of the society.

5. If the applicant is a trust, an attested copy of the registered trust deed of the trust
must be submitted.

THE SIXTH SCHEDULE
[See rule 15(2)(a)]

DOCUMENTS TO DEMONSTRATE OWNERSHIP OF
WAREHOUSE CONCERNED BY APPLICANT

The applicant must submit the following documents to exhibit ownership over the
warehouse concerned.

(a) copy of the record of rights of land on which the warehouse concerned &
located; or

(b) if the record of rights is not available, a registered title deed in respect of the
land on which the warehouse concerned is located.
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THE SEVENTH SCHEDULL
[See rule 18(1) and (2))

MINIMUM NF."I‘ WORTH REQUIREMENTS FOR
REGISTRATION WITH THE AUTHORITY

Storage capacity (in tons) ~ Net worth (l(lﬁlfvt-(-;e"i;i"(ﬂ'»r()ri:s;jﬂ7
Less than 1,000 — 0F
1,001 - 5,000 ——
5,001 - 10,000 5 —
10,001 - 25,000 10 —
25,001 - 75,000 20
75,001 - 1,50,000 30
1,50,001 - 5,00,000 50
5,00,001 and above 100

Where the applicant/warehouseman is a Farmer Producer Organisation or a Co-
serative, the net worth should be positive. ~

THE EIGHTH SCHEDULE
[See rule 24(2)]
DOCUMENTS REQUIRED FOR KNOW YOUR DEPOSITOR PROCESS
(A) The following documents serve as proof of identity of the depositor:

(1) if the depositor is an individual, any one of the following proofs of identity
belonging to him will suffice:

(a) Aadhar Card;

(b) Permanent Account Number card;

(c) Driving License;

(d) Passport;

(e) Certificate from Gram Panch

(f) Certificate of Photo Idcntityl
equivalent authority (for rura )

(g) Address card with photo issued by Dep
?Zf h::rl:’ passbook of post office/any public sector scheduled bank

ur

! having photo; '

(i) Kisan Passbook having

(j) Voter Identity Card. -

(2) if the depositor is a company,
(a) Certificate of i'n.corp
(b) aletter authorising the

; s 5 er as per
of the company; and ¢ pers & authOrised in the lett
ity ©

ayat with photo and address;
issued by Village Panchayat or its

areas);
artment of Posts, Government

photo; or

oration;

i behalf
person depositing the acting on

goods as

roof ©
© I;ara (A)(l)-
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(3) If the applicant is a partnership firm, its—
(@) document showing registered address of the partnership firm:

(b) letter authorising the person depositing the goods as acting on beh,)s
of the partnership firm; and

(c) proof of identity of person authorised in the letter ag per
para (A)(1).
(4) If the applicant is a trust, its—
PP
(@) document showing registered address of the trust:

(b) letter authorising the person depositing the goods as acting on behalf
of the trust; and

(c) proof of identity of person authorised in the letter as per
para (A)(1).
(5) If the applicant is a society, its—
(a) document showing the registered address of the society;

(b) letter authorising the person depositing the goods as acting on behalf
of the society; and

(c) proof of identity of person authorised in the letter as per
para (A)(1).

(B) Where any document mentioned in this Schedule contains the address of
the depositor, it shall also serve as proof of the address of the depositor. In
addition, any one of the following documents may be submitted as proof of
the depositor's address:—

(a) Post office Account Statement/Passbook:
(b) Bank Statement/Passbook;
(c) Ration Card;

- (d) Government Photo Identity cards/service photo identity card issued by
Public Sector Undertaking;

(e) Electricity Bill (not older than three months);

(f) Water Bill (not older than three months);

(8) Telephone (Mobile/Landline) Bill (not older than three months);
(h) Property Tax Receipt (not older than three months);

(i) Credit Card Statement (not older than three months);

{}) Insurance Policy;

(k) Arms License:

(1) Pensioner Card;
{(m) Freedom Fighter Card;

(n} Central Government Health Scheme/Ex-Servicemen Contributory Health
Scheme Card; '

(o) Certificate of Address having photo issued by Member of Parliament 0f

:le:mbcr of Legislative Assembly or Gazetted Officer or Tehsildar on Lette!f
ead;

(p) Income Tax Assessment Order;
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(q) Vehicle Registration Certificate;
(r) Registered Sale/Lease/Rent Agreement;

(s) Disability Card/handicapped medical certificate issued by the respective
State/UT Governments/Administrations;

(t) Gas Connection Bill (not older than three months).

() Any other document as proof of identity and address as the Authority may specify
from time to time.

() If the depositor has previously completed a Know Your Depositor process,

the requirements of seeking the information required in this Schedule may be
dispensed with.



